
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.
OA.No.193/93

Dated this the 31st of January, 1996.

Hon'ble Shri S.R. Adige, Meiiiber(A)
Hon'ble Dr. A.Vedavalli, Meinber(J)

Shri Amiti Beg,
Ex-Postal Assistant,
Bareilly Postal Division,
Presently r/o Azmat Barellvi,
Motor Workshop, Near Mother Dairy,
Hazarat Nizamuddin West Market,
New Delhi 110 013.

shvi s.
By Advocatea; Shri R. Venkatramani.

versus

...Applicant

1. The Chief Postal Master General,
U.P. Circle, Lucknow.

2. The Senior Superintendent
Post Offices,

Bareilly Division,
Bareilly (U.P) ...Respondents

By Advocate: Shri M.L. Verina.

ORDER (Oral)
(By Hon'ble Shri S.R. Adige)

In this application, Shri Amin Beg has

impugned the order dated 22.1?.89 (Annexure-IT colly)

removing him from service and the appellate order

dated 26.12.90 (Annexure-IIT) rejecting his appeal.

2. Shortly stated, the applicant while

working as a Postal Assistant in the Air Force Station

Post Office Bareilly during the period from 29.10.84

to 5.10.88 failed to account for the deposits made in

3 recurring deposit accounts standing at Air Force

Station P.O. amounting to Rs.9500/-. Meanwhile, a

FIR under Section 409 IPC was constituted against him

for misappropriation on 14.11.88. The first date

fixed in the departmental enquiry pursuant to the

charge sheet was 2.1.88, on which date, the applicant

appeared. Thereafter, it appears that on certain

dates, the applicant did not appear in the enquiry, as

©



ar«ult of "hich. it hod to b, conducted ex-perte.
The enquiry officer subeitted his enquiry report on W
6.10.90 in uhich he held charqes eqeinst the applicant
to be proved,4:ceptin9 the Enquiry Officer's findinjs,
riie disciplinary authority issued an iapugned order
dated 22.12.89 reaovin, the applicant froe service
The applicant filed an appeal aqainst the said order
which was rejected on 26.12.90.

3. Meanwhile, a charge sheet in the crieinal
case was filed on 22.8.89 and it appears that „„
??.10.91, the applicant was acquitted of the charges.
Thereupon, he appeared to have filed a representation
"^Ted 25.11.91 (Annexure-V„ addressed to the
disciplinary authority for reconsideration of his case
in the light of the acquittal that he ha

cfidt he hed serured but
the disciplinary authority is stated to have turned

to have doubtful integrity under 8u,e 3,i„„,
(Conduct, Pules. 198, and ha< thereby, been rewoved
(CO. service and his appeal had also been rejected
'He departeent was not in aposition to reinstate hi.
Tnsorvice. 'Hoceupon. it appears that the applicant
(.'od areview application dated 6.2.92 addressed .o
teChtef Most Master general. U.P. Circle. t„cP„o.
nich, we are infortiied by the ;»nr.T

^ ' PPlic-^nts counsel Shri
Venkatramani, fclvpt Ib- «tin

renains to be disposed of.

We have heard'the leam-^
counsel for both

Parties and perused tho ^ed the docu.ents on record.



f 5. the eour« of th.
counsel for the spplica-, n.

''" "»t«l that theapplicant would be satisfied if adirerf •
to I'̂ ection IS issued

PPP'ication dated 6.2.92 fi,.,

. areuision petitio„::":
<CC6, le! -above rule reads as follows:-

Centra?^ '̂̂ r°^ ^ ^tepartinent directly und
6ove;„tnt'°s";v"::rser'̂ '!« :(not being the Sec?et2 ^ or
and Telegraphs Boards ^ The Post
such Head of a Dena i* The control of-\Ther on ,Vs l7t:7.TL:-' Ti.e'
call for the records otherwise
any inquiry and revise "T
these rules or underth^ nnder

34 fron, which an lo! ^"P^aled byTco« which no appeal harble'" '"^T
Tcom which no apoell Prf^ferred or
consultation with th r allowed, after
consultation is necessary Cch

down that':"' "̂'''"'"o to that rule .bich ,ay,

jrih."°Co:p°tr"ll°eVa"d'Aud"it''''r "'""•"-d(Personnel), Postai Servirf'f®" '̂"^ '̂ "'""her
(Human Resources DeDartm ff Tioard, Adviser
Telecommunications or th^ H a '̂ ^P^^tment ofThe case may be, unless- f^-Partment.

the authority whirh j
appeal, or ^ The order in

I'o. '"wheri" ™"''j'" oppeal would
.. do
commenced Jntn^f^er- '•^vision shall be

(i) the expiry of th
*" appeal, or ^ ^®'"Tod of li«^tation

(^') the disDoctai^"Ch appeal "as'been pr??:^/;,. "''-•"o any
Sub rule (3, „f

application for rev • """revision shall be Ho i*
caee wanner as if w '^e

@

]• ••



Fro. p,..

they have stated that thp ra •th. review petition should heve
been addressed to th^ m k x

Wfi. office order D.GOS Shew Ooihi^^cPH. is not the to '

r:::;:;" r-• «rep,V Wherein. Uhes heen steted thet the

PP"cent hes not adopted the proper procedure tor the
"'ew P"" '"P coepetent authority to con -a

^o consider the
review applicatintton was the He.herfP,
irectorate General of Postal Services.

teamed counsel for fho
"ntonded that the d' • i

well as th authority., order as
' appellate authority's order are fully

accordance with law aoHand procedure and there i, ^o
scope at this stan.s * . no^ stage for interference with the
I" this connection, he has * •
the „o„.h,e s •
Ta.i, d ' ' Of'amilnadu versus A d=.- .• »?3j3p3ndian A ftro /A»
Sfin k 1995 sr561). wherein, it has k

Administrative Trib
'He appe„ate 1 "" -FPeHete authority over the fioHl
'He eoouiry authority in a dis "1-

'"o disciplinary proceedings.

"« Intention t! sTaslT'T" ""'
OF the dacTr""' 'He

H< • , "'eo'Plinary authority i„ .c
"^""ary Pnoceedings i„ gnestion.

-'e-Petitio!' T"'"f^ecition dated 6.2 Q7
W4 admittedly has ^disposed of til fkav j been

/^e^and the reason why it has not



been disposed of i® •or IS round m para 4 li
of 5.11

11rr; "• - -
—... ,.i r •"'•••" '• "•

"« (Posts) 1n
fosto, s.rv(cos.

^0. In the circumstances l,® a-
OA tances, we dispose of this

respondents to forward the--cants tev(o. opp„.t,o„ .to....
cPPPatent opthotUp (Mo.borfPoits) „• , '
Genera, Posts, Seto,.ss, tot .•
with , • atoot.anto""" law ,n tho background of the oroui •
?Q Of fu provisions of' <reA, Pulos by adetailod
self oo . • oetailed. reasoned andcontatned order under inti.stion to the ap„,•

"dre Of receipt of th®
"presentation. Before a fina, a
r„ . - panned hy thecompetent authoritv/ =.

to th "a oiventhe applicant for beinn nbeing personally heard.

Thi ®OA is disposed of

(0^1, Lji
member(aj '

/kam/

accordingly. No costs

(S.'*?. 40ICE)
MEf»0ER(4)


